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‘f, IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD.

_mj O.A.NO., 1417/94,

Date of Crder:s 21-11-94.
Betweens '

G.Yadagiri.
L 3 : @plicant.

and \
General Manager, Ordinance Factory Project, ] : |
(Ministry of Defence) Eddumallaram, '

Medak Dist. - :
e Respondent.

For the aApplicants: Mr.s.lLakshma Ready, advocate
For the Respondent: Mr.N,R.Devraj, »r.coGsC. | .
CORAM: : - o \
- THE HON'BLE MR,JUSTICE v.NEELADRI RAO : VICE-CHAIRMAN
o AND |
THE HON'BLE MR.R.RANGARAJAN 3 MEMBER(ADMN)

. The Tribunal made the foliowing Crder:-
_____ = [PPITFLTE S ) UR.-LJ—’ 1/944 '_"-':-9\

It ié‘stéted for the applicant that he is similarly
situated as that of applicants in Oa. 1177/94 and the interim order
passed in MA.886/94 in OA.1177/94 may be followed in this case also.

In the circumstances referrad +n -~ £--° o
—omaowally LHCEIIM dlrec! ions ”\
s

"If the juniors of the applicant as per the seniority list

of semi-skilled Fitter (General) are belng called for trade tesgt on -
Tl pesaww W SELIVICE LD

e

called for trade test for consideration for promotion to the category

F Gr. n a na avdnw -£
of Fitter Genera%r f.zluyyy;fiiufufthﬁé £s ggfec%ed for promotlon.“
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Deputy Registrar(J)CC
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- (Ministry of Defence) Eddumailaram, Medak Dist.
2. One copy to Mr.,S.Lakshma Reddy, Advocate, CAT.Hyd.

3 One c0py to Mr. N.R.Devrai, Sr.CGSC. MaT the2
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THE HOW'BLE MR.JUSTICE ,in
VICE~C

AND

-

(THE HON'BLE MR.R.RANGARAJAN 3 M(ohif
\ : '
_DAT-ED:Z-\ -\, -;994

;.Admitted and Interim directions
1ssueqd. . I

ch — e w

{_DiSposed of w1th directions.
 TD1sm1ssed |
Vif'DlSMlSSQQ as W1thdrawni'

GIhsmissed for . default.
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' No crder as to costs.
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